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NotlflcatlDns aDdu E •• eiltlal 
CommodIties Act 

THE DEPUTY MINISTER IN THE 
~  OF FOOD. AGRICULTURE. 

COMMUNITY DEVELOPMENT AND CO· 
OPERATION (SBRI D. ERING): On be-
hllf of Sh,i Annasahib Shinde, I beg to lay 
on the Table-

(I) A copy each of the o o in~ Noti-
fication under sub srction '6) of 
section 3 of the Enential Commo-
dities Act. 1955 : 

(i) Hindi version of the Fertiliser 
(Control) Amendment Order. 
1969, published io Notification 
No. G S.R. 2558 in Gazette of 
India dated the 1st November, 

1969 [PlaCid III LIbrary. See 
No. LT.3594/70.] 

(ii) The Delhi, Meerut and Buland· 
shahr Milk and Milk Pwducts 
CODtrol Order, 970, (HiDdi 
and Enalish versioDs) published 
in Notification No. S O. 1633 
in Gazet1e of India daled the 
Sth May, 1970 

(2) A statement (Hindi version) show· 
ing reasons for delay in laying the 
Notifieatioll mentioned at (I) (il 
above. [P/ac,d In Ubra,y. See No. 
LT-3S9S/70.] 

Report on the Mid-term General E'.ctlons, 
1968·fl9 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE nE-
PARTMENT OF SOCIAL WELFARE 
(SHRI M YUNU'i SALEEM): I beg to 
lay on the Table a copy of the Report on the 
Mid term General Elections in Indll, 1968·69 
Vol· II (Statistic d) r Placed In l.Jbrar),. ~ee 

No. LT.:596/70.] 

MESSAGES FROM RAJYA SABHA 

!lfCRET"RY : Sir, I ha, .. to report the 
followinll e ~  re~i e  from the ~  

IIlr), of RajYII sabhll-

(I) 'I am dIrected to Inform tile Lok 
Sabha that the Rajya Sabhl at ill 
.itlloll held 00 Moodq, the Iltb 
May, 1970, adopted tbe t"ollowiDl 
motion in reqard to the Committee 
on the Welfare of Scheduled Castes 
and Scbedul<d Tribes : 

"That this House concurs io the 
recommendation! of the Lok Sabha 
that the Rajya Sabba do elaet three 
members of tbe Rajya Sabha to tbe 
Committee on the Welfare of 
Scheduled Castes and Scheduled 
Tribes 10 the vacancies caustd by 
the ,.signation of Shri B. D. 
Khobr.gade from the Committee 
aDd the retirement of Shri Dayalda. 
Kurre and Sbri E M. Sangma from 
the membership of the Rajya Sabha 
on the 2nd April, 1 ~  and resolves 
that this House do proceed to eltct 
in accordance with the system of 
proportional representation by means 
of the single transferable vote, tbree 
members from amoDg the members 
of the o ~e to s<rve on the said 
Committee." 

2. I am further to inform the lok 
Sabha that in punuanee of the 
ab:Jve motion, the following memo 
ben of the Rajya Sabha have been 
duly eleclerl to the said Cimml'-
tee :-

I. Shri K. P. Subramania Menon 

2. Sbri E. M. S8nama 

3. Shri Sukhdev Prasad.' 

(il) 'Jn accordance ",tth the provisions 
of sub-rule (<-) of rule 186 of the 
Rules of Procedure and Con ~t of 
Business in the Rajya Sabha. I am 
directed to retu.n h"ewith the 
ContiDllfncy Fund of India (Amend-
ment) Bill, 1970 which was passed 
by the Lok Sabbs at its sittinll beld 
00 Ibe 7th May, 1970, and trans· 
mitted to the R<ljya Sabha ror its 
recommendatioN and to t ~ that 
this o ~ has DO recommendations 
to make to IhI Loll: Sib" in Ria,d 
to the IIIid Bill.' 


